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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M. A. No. 46/2025
In Re:
ORIGINAL APPLICATION NO. 712 OF 2024

' Vipin Kumar : .... Applicant
Versus
State of Uttar Pradesh & Ors. .... Respondents

RESPONSE AFFIDAVIT OF RESPONDENT NO.-2, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Bhuvan Prakash Yadav aged about 46 years, S/o Shri C.L.Yadav
presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter referred to as UPPCB), Meerut do

hereby solemnly affirm and state on oath as under:

1. Tin the abovenoted capacity am well conversant with the
facts and records of the present case, hence am competent to

swear this affidavit.

2. That in the present matter the applicant has grievances about
illegal cutting of trees by Ashok Kumar Tyagi S/o
Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh

Colony, Meerut.
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That by considering the original application this Hon’ble
Tribunal vide its order dated 05.08.2024 was pleased to
disposed the same with the direction that a Joint Committee
be constituted comprising of District Magistrate-Meerut,
Divisional Forest Officer, Meerut and U.P Pollution Control
Board and it was further directed that the same committee
will verify the factual position and take appropriate
prohibitive, preventive and remedial action and submit a
report before learned Registrar General of this Hon’ble

Tribunal.

That in compliance of the said directions, a report dated
21.10.2024 has been filed by the Joint Committee. Upon
considering the report, this Hon’ble Tribunal vide its order
dated 17.04.2025, has been pleased to direct the Respondents

to filed their responses.

That in compliance of the order dated 17.04.2025, the

present affidavit is being filed.

That it is submitted that a joint committee has been
constituted by the District Magistrate, Meerut vide its letter
n0.5582/35-3(NGT.M.A.-46/2025/0A/712/2024/DFOMRT)
dated 05.06.2025 comprising the Additional District
Magistrate (Admn.), Meerut, Sub-Divisional Forest Officer,
Meerut and U.P. Pollution Control Board.
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A copy of the letter dated 05.06.2025 is being annexed

herewith as Annexure-R2/1.

That the said joint committee visited the site in question and

undertaken the inspection on 15.07.2025.

A copy of the joint committee report along with the
photographs of the site is being annexed herewith as

Annexure-R2/2.

That during the course of inspection, it was observed by a
joint committee that there were 15 trees planted by the Forest
Department found standing on the right side of km.-64 at
Delhi-Meerut Bypass Road (NH-58) in front of the plot of
Respondent-4. Dry trunks of 08 trees and stem of 01 tree

were found standing.

That it also found that 14 plants planted by the Respondnet-4
are alive and in a good condition. Out of 09 trees, the
Respondent-4 was found responsible for the destruction of
07 trees. 01 tree has found dried up naturally and 01 tree

found broken due to storm.

That further in relation to the destruction of 07 trees out of
24 trees previously planted by the Forest Department, on the
right side of km.-64 at Delhi-Meerut Bypass Road (NH-58)

in front of the plot of Respondent-4, the Range Case No.-
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08/2023-24 (Rithani Range) dated 10.09.2023 and Range
Case No.-13/2023-24 (Rithani Range) dated 24.10.2023

were registered against the Respondent-4.

That it is also pertinent to mention here that in the
abovementioned range cases a compensation was levied
upon Respondent-4 by the Forest Department, vide E-3 No.
0451/2591 dated 12.09.2023 and E-3 No. 052/2581 dated
25.10.2023 amounting to Rs 21,000 in each case totaling to
Rs,42,000/-, which was recovered as a compensation for the

damage to the said trees.

That on account of observation made during the site
inspection, a Joint Committee has recommended the

following actions to be taken by the Respondent-4:

* Replace the destroyed trees by planting 70 new saplings.

* Ensure the maintenance and survival of these saplings.

e Install protective fencing or tree guards to secure the
plant.

e Provide éignage or boards with eco- awareness messages

at the site.

That it is most respectfully submitted that the unauthorized
tree cutting has been acted upon by the Forest Department

and prosecution as well as compensatory steps have already




15

been taken against the violator i.e. Respondent No. 4 by the

Forest Department.

14. That the present response affidavit is being submitted before
this Hon’ble Tribunal for kind consideration.
fh-

DEPONENT

VERIFICATION:
Verified at Meerut on this the 18" day of July, 2025 that the

contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true,

no part of it is false and nothing material has been concealed

Plidov
DEPONENT

therefrom.
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TS 33782/ 35-3,(NGT.M.A4612025/0A/712/2024/080-MieT) Rett e, dg/ S, 2025
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“The applicant- Vipin Kumar had sent letter petition dated 17.10.2023, which was treated and
registered as O.A No. 712/2024. 2. The applicant raised grievances about illegal cuiting of frees by Ashok
Kumar Tyagi S/o Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut. 3. This
Tribumal disposed of the application vide order dated 05.08.2024 by constituting a Joint Committee
comprising District Magistrate-Meerut, Divisional Forest Officer, Meerut and U.P Pollution Control
Board and directing the same to verify the factual position and take appropriate prohibitive, preventive and
remedial action and submit a report before learned Registrar General of this Tribunal who was given
liberty to place the matter before the Bench, if considered necessary. 4. In compliance thereof, report dated
21.10.2024 has been filed by the Joint Committee. 5. Considering further orders to be necessary, the matter
has been listed before this Bench. 6. In view of the facis and circumstances of the considers, we consider it
necessary to seek response from (1) State of U.P through District Magistrate, Meerut; (2) UPPCB {fn’ougk
its Member Secretary; (3) Divisional Forest Officer, Meerut and (4) Ashok Kumar Tyagi S/e Kalicharan
Tyagi, R/e Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut who are impleaded as Respondenis No. I to
4. 7. The Registry is directed to prepare memo of parties and attach the same with the M.A and issue
notices to Respondents No. 1 to 4 requiring them to file their reports within one month. 8. List on

21.07.2025 for further consideration.." -
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Annexure-R2/2
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"1.The applicant- Vipin Kumar had sent letter petition dated 17.1 0.2023, which was treated

and registered as O.A No. 712/2024.

2. The applicant raised grievances about illegal cutting of trees by Ashok Kumar Tyagi S/o

Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony, Meerut.

uting a

3. This Tribunal disposed of the application vide order dated 05.08.2024 by constit

Joint Committee comprising District Magistrate-Meerut, Divisional Forest Officer, Meerut
and U.P Pollution Control Board and directing the same to verify the factual position and
emedial action and submit a report before

: take appropriate prohibitive, preventive and r
learned Registrar General of this Tribunal who was given liberty to place the matter before

the Bench, if considered necessary.
4. In compliance thereof, report dated 21.10.2024 has been filed by the Joint Committee.

5. Considering further orders to be necessary, the matter has been listed before this Bench.

6. In view of the facts and circumstances of the considers, we consider it necessary to seek
response from (1) State of U.P through District Magistrate, Meerut; (2) UPPCB through its
Member Secretary; (3) Divisional Forest Officer, Meerut and (4) Ashok Kumar Tyagi S/o
Kalicharan Tyagi, R/o Gali No. 01, H.No. 12, Phoolbagh Colony. Meerut who are
impleaded as Respondents No. 1 to 4.

7. The Registry is directed to prepare memo of parties and attach the same with the M.A
and issue notices to Respondents No. 1 to 4 requiring them to file their reports within one
month.

8. List on 21.07.2025 for further consideration.”
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